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THIS WRIT APPEAL IS FILED UNDZR SECTIOM 4 OF
THE HIGH COURT OF KARNATAKA ACT, 1961 PRAYING THIS
HON'‘BLE COURT TO SET ASIDE THE ORDER DATED
14.12.2021 IN WRIT PETITION NO.104008/2021 PASSED BY
THE LEARNED SINGLE JUDGE, HCN'BLE HIGH COURT OF
KARNATAKA, AT DHARWAD AND ALLCW THE WRiT APPEAL
FILED BY THE APPELLANT AND THEREBY DISMISS THE WRIT
PETITION, IN THE INTEREST GF JUSTICE AND EQUITY, ETC.

THIS WRIT AFPPEAL HAVING BEEN HEARD AND
RESERVED ON 9.2.2022, CGMING ON FQR PRONOUNCEMENT

OF JUDGMENT, THIS LAY, S.G. PANDITJ., DELIVERED THE
FOLLOWING:

JUDGEMENT

The question as ©9 whether 2" and 4" semester
students of the three years’ LL.B degree course of the
appellant-Karnataka State Law University could be
promoied (0 next semester without conducting any
examination or evaluation is for consideration in this

anpeal.

2. The petitioners, who are three years’ LL.B
degree students of different colleges were before the Writ

Court in WP N0.104008/2021 with the following prayers:



i)

Issue a writ of certiorari or any other
order or in the form of direction to quash
the Notification dated 22.09.2021
bearing No. KSLU/EXAM/2021-22/675(A)
vide Annexure-m to the writ petition and
also to quash the notification dated
4.10.2021 bearing No.KSLU/EXAM/2021-
22 vide Annexure-N tc the students are
concerned in the interest of justice and
equity.

TIssue a writ of mandamus directing
respondent No.2 to follow the guidelines

£

of University Grants Commissioner of
July 2021 vide Annexure-G followed by
KKarnataka University, Dharwad vide
Circuiar dated 27.9.2021 vide Annexure-
K and to promote the intermediate
semester students to next semester and
to evaluate their performance on the
internal evaluation in the interest of

justice and equity

i) or alternatively to issue a writ of

mandamus directing the 2" respondent
to postpone the examinations held vide
notification dated 4.10.2021 bearing No.
KSLU/EXAM/2021-22 vide Annexure-N to



the writ petition, insofar as 2" and 4-
semester students are concerned, to
afford sufficient time for the zaid
students to prepare tor the examinaticn
after completing the reauired syllabus to

respective 2" and 4™-semester ccurses.

Thus in substance, the praver is to conduct the
evaluation based on internal assessment Or in the
alternative, to pcstpone the examination scheduled in
October 2021 and to afford sufficient time for the students
to prepare fcr the examination. The relief granted in the
impugned order is neither of the above prayers. In terms
of the impugned crder, there is a direction to promote the
studenrts of the 2nd and 4th semesters without conducting

2ny kind of examination or evaluation.

3. Today’s Law students are the pillars of
tomorrow’s legal system including justice delivery system.
Keeping this in mind, the question framed above is to be

considered.



4, The appellant was respondent No.2 and
respondents 1 to 12 were the petitioners before the Writ
Court in WP No0.104008 of 2021.

5. The parties to this appeal would be referred to

as they stand before the Writ Court.

6. The petitioners hiad contended in the aforesaid
writ petition that Notification under chailenge with regard
to the conduct of exemination to the intermediate
semester students ic arbitrary and violative of Articles 14
and 21 of the Censtitution cf india, for the reason that no
proper educaticn was imparted and imbibed to the
students. The contention is raised on the premise that
classes are not properly conducted on the prescribed
syliabus during the Covid-19 pandemic due to lockdown.
Thus, coriducting the examination without proper coaching
would be arbitrary. Further, the petitioners relied upon the
decision of this Court in WP No0.14389/2020, dated
8.2.2021, wherein this Court directed the Karnataka State

Law University (for short, ‘University’) to assess the



students based on internal assessments to an extert of
50% and the remaining 50% of the marks based on
performance in the previous semesters only (if available),
insofar as even semester examinations are concerned.
Respondent/University in the writ petition contended that
based on the Press Release datea 10.6.2021 (Annexure-
H), it is incumbent on the University to conduct
examinations &ither Online/Cffline/Blended/Online Open
Book Exam(OBE)/Assigniment Based
Evaluation(ABE)/Reseairch papers. It is stated that the
University Grants Comimission (for short, ‘UGC’) guidelines
on examinaticns and academic calendar for the
Uiniversities in view of Covid-19 pandemic and subsequent
lockdown  issued therein would be subject to the
advisories/airectives issued by the apex statutory
bodies/councils concerned including Bar Council of India
(for short, ‘BCI’).

7. The learned Single Judge on considering the
rival contentions of the parties under the impugned order,

quashed the Notification under challenge and directed the



2" respondent/University to promote the petitioners to
next semester in the light of the order passed by this Court
in WP No.14389/2020, dated 8.2.2021. Assailing the said
order, the 2" respondent/University is in appeai before
this Court under Section 4 of the High CTourt of Karnataka
Act, 1961.

8. Heard Sri. Uday Holia iearned Senior Counsel
on behalf of Sri. K.L. Patil learned counsel for the
appellant/Jniversity, Sri. Dayanand M Bandi learned
counsel for respondents 1 to 6, Sri. N. Khetty, learned
counsei for resporidents 7 to 12, Sri. G.K. Hiregoudar
learned Govt. Advocate for respondent No.13, Sri. Sridhar
Prabhu learned couisel for respondent No.14-BCI and Sri.
B.V. Semapur learned counsel for respondent No.15-KPES
Law College and perused the entire writ appeal papers
carefully.

9. Sri. Uday Holla, learned Senior Counsel would
submit that the action of the appellant/University to
conduct examinations is in tune with the press release

dated 10.6.2021 issued by the BCI. Referring to
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Annexure-H, press release dated 10.6.2021, learned
Senior Counsel would submit that the BCI constituted the
High-Level Experts Committee to consider the mode of
intermediate = semester examinations/evaluation and
promotion of intermediate L!..B Students and also to
consider evaluation of the mode of examination before
issuance of degree for Final Year Law Students. The
Committee after detailed deiiberation directed the
Universities to determine the mode of examinations i.e.
Online/Offiine/Blernded/Online Open Book
Exam/Assignment Based Evaluation/Research papers. Itis
his submission that tne BCI had left the issue of
conducting examinations to the Universities concerned.
The learnad Senior Counsel would also refer to the UGC
guidelines ¢n examinations (Annexure-G) and points out
Clause-7 therein, which indicates that the guidelines issued
by the UGC would be subject to the advisories/directives
issued by the apex statutory bodies/councils concerned,
which includes BCI regarding examinations and academic

calendars. He would also submit that the directives or
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guidelines issued by the BCI would prevai! over the
guidelines issued by the UGC. Thus, learned Senior
Counsel justifies the proposal of the Urniversity to conduct
examinations to promote the intermediate law studernts to
the next semester.

10. Learned Senior Counsel weuld also submit that
the learned Single Judge has come to a wiong conclusion
that there was no proper imparting of education based on
the proceedings of the Expeits’ Cornmittee dated 8.9.2021
of the appeilant/Uriversity. It is submitted that the
questionnaire to the studerts could not have been taken
as a basis to come tc such a conclusion. On the contrary,
learned Senior <Counsel points out two documents
produced as additional documents dated 8.2.2022 to
contend that the colleges affiliated to the
appeilant/University conducted Online and Offline classes
from May-2021 to September-2021. Therefore, he
submits that without there being cogent materials to say
that no classes were conducted, the finding of the learned

Single Judge is erroneous. Further, learned Senior Counsel
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submits that the direction issued by the learned Single
Judge to promote the petitioners to the next semester in
the light of the order passec by this Court in WF
14389/2020 dated 8.2.2021 would not stand to reasons
since the said direction was issued by the !carned Single
Judge in the said writ petition taking note of the situation
prevalent during the period before February 2021 i.e.
during the peiicd from June 2020 to December 2020. Itis
his submission that apart frcm changed circumstances,
learned Single Judge 1n WP No.14389/2020 had directed
some sort of evaluation pased on the internal assessment
as well as perforrnance in the previous semesters.
However, the learined Single Judge in the present case,
issuad hlanket direction to promote the petitioners to next
semester without any evaluation which would be
unrealistic and it would amount to promoting the student
withiout knowing as to whether he imbibed the syllabus
prescribed and whether he has understood the contents of

the relevant subject.
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11. Learned Senior Counsel would also refer te the
order passed by the learned Single Judge of Frincipal
Bench, Bengaluru in WP No0.22736/2021 & conrnected
matter, disposed of on 23.12.2021, wherein = years LL.B
course students had approached this Court contending that
the press release dated 10.6.2021 miandating holding of
examinations would not apply to the intermediate
semester students of 5 years LL.B course was rejected.
Thus, learned Senior Counse! would submit that keeping in
mind maintaining the standard of legal education,
conducting of examination or evaluation before promoting
the students to the naxt semester would be necessary. He
submits that promoting the students without examination
to the next semester would be detrimental to the legal
profession and the justice delivery system. Further, he
submiits that conducting of the examinations or otherwise
is @ matter to be left to the academicians or experts in the
academic field. Thus, he submits that to maintain a high
level of standard in legal education as well as the legal

profession, examination to promote the students to the
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next semester would be necessary. Therefore, he prays
for setting aside the impugned order of the learned Singie
Judge and permitting the appellant/Universicy to conduct
examinations.

12. Sri. Sridhar Prabhu, learned counsel appearing
for the BCI submits that the BCi is ttie apex body insofar
as legal education is concerred and he would submit that
the advisories/directives issued by the BCI would prevail
over the quidelines/directives issued by the UGC in the
matter of coenducting of examinations insofar as legal
education is concerned. Learned counsel would also
submit that after the order of the learned Single Jude in
WP No0.14389/2020 and connected matters, the BCI
constituted Expert Committee under the Chairmanship of
Hon’ble Mr lustice Govind Mathur, Former Chief Justice of
Allahabad High Court, to submit a report on the point of
examinations and promotions of LL.B students. It is his
submission that the Committee in its report recommended
for the conduct of examinations and left to the Universities

to determine the mode of examinations i.e.
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Online/Offline/Blended/Online Open Booi
Exam(OBE)/Assignment Based Evaluation (ABE)/Research
papers. He submits that unless examination or evaiuation,
no student could be promoted to the next sernester and if
any student is promoted to the next semester without
examination, such a Law Degree wculd not be a valid
degree. Learned counsei weculd also refer to the Rules of
Legal Education-2008 (fcr short, ‘2008 Rules’) framed by
the BCI under Secticn 7(1)(h) and 24(1)(c)(iii) and (iiia),
49(1){af), {ag) and (a) of the Advocates Act, 1961 (for
short, 1961 Act’), to say that the University has prescribed
Rules for c¢nonduct or to maintain the standard of legal
education. Furthei, he submits that the press release
dated 10.6.2021 of BCI, wherein the Universities were
directed o determine the mode of examinations for
promotion to the next semester is not under challenge.
Learned counsel would also endorse the arguments of
learned Senior Counsel Sri. Uday Holla submits that to
maintain the high standard of the legal profession, the

conduct of examination before the law students are
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promoted to the next semester or before awarding a Law/
Degree is necessary. Thus, he prays for allowing the writ
appeal.

13. Sri. N. Khetty, learned counsel vtor the
petitioners/students submits that in an extraordinary
situation of Covid-1¢ pandemic when the lockdown was
declared in April 2021, which was continued up to July
2021, no classes were conducted to impart the education
and the c<tudents were not able to imbibe the syllabus
prescribed for the semester. In that situation, conducting
of examination ior promoting the students to the next
semester or to issue an LL.B degree would be unfair and
unreasonable. He submits that instead of conducting
cnline or offline examinations, it would be expedient to
promote the students by evaluation as directed by this
Court in WP No0.14389/2020 dated 8.2.2021. It is his
submission that there is no need to challenge the press
release dated 10.6.2021 of BCI since  the
petitioners/students are not aggrieved by the said press

release. On the other hand, they are seeking direction to
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promote the petitioners by evaluating the students based
on their internal assessments and performance in the
previous semesters. Learned counsel would also concur
with learned Senior Counsel, Sri. Uday Holla abonut
maintaining high standards of legal education. Learned
counsel would submit that it is acadernically impossible for
any student to write back to back examinations or even
odd semester examinations. If the appellant-University is
permitted to conduct the examinzations, students of the 2™
semester will be put under unnecessary pressure, since it
would mean that tine petitioners will have to write
examinations every alternate month. Learned counsel
wouid - further coiitend that the UGC guidelines on
examinations and academic calendar for the Universities in
view of Covid-19 pandemic and subsequent lockdown
would apply to the Law Universities and appellant-
University is required to follow the guidelines stated
therein. Thus, he prays for the modification of the order

passed by the Learned Single Judge and would submit to
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grant the prayer for assessment based on internal
evaluation which is one of the modes suggested by BCI.

14. As stated above, in view of the stand taken by
the respondents-students, the onily question which
requires to be answered is as o whether the Law students
of 3 years’ LL.B couise are to be promoted to the next
semester based on internal evaluation?

15. CQur answer to the above point is in the
negative for tihe foliowing reascns:

16. The cevelcbment of a good legal system
depends upon qualitative legal education imparted through
various legal inistitutions and universities. Qualitative legal
education is to be imparted to the students of the law
taking intn account the needs of the society with the
changing times. The legal system of a county is a part of
its social system and it reflects on social, political,
economic and cultural characteristics of that society. Legal
education is the foundation for the development of rule of
law. The legal profession is not just about practising in

courts, but within its sphere includes law teaching, law
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research, administration, commercial and industrial
activity, which requires legal knowledge and skili. The
system of legal education should inspire confidence in the
general public. Barring a few law schools ana a few
colleges affiliated with universities, the standard of legal
education is found weanting.

17. The BCI is the apex body insofar as legal
education is concernad.  Section 24 of the 1961 Act
provides persons who may e admiited as advocates on a
State roll, who fulfil the conditions enumerated therein
which includes obtaining a degree in law from universities
that are recognized under the Advocates Act of 1961.
Section 7 of the 1561 Act enumerates the functions of BCI.
Cub-secticn 1(in) and (i) of Section 7 of the 1961 Act reads

5 follows:

(h) to promote legal education and to lay
down standards of such education in
consultation with the Universities in India
imparting such education and the State Bar
Councils;

(i) to recognize Universities whose degree in

law shall be a qualification for enrolment as an
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advocate and for the purpose to visit and
inspect Universities (or cause the State Bar
Councils to visit and inspect Universities in
accordance with such d:rections as it may give
in this behalf).

The above provision makes it clear that BCI is
empowered to lay down the standards of legai education in
consultation with the Universities in India imparting such
education and State Bar Councils. BCI is also empowered
to recognize tne uUniversities, whose degree in law shall be
a qualificatior for anrolment as an advocate.

18. BZLI has framed the 2008 Rules in the exercise
of its power under Section7(1)(h) and 24(1)(c)(iii), and
(itia), 49{(1)(af), (aa) and (d) of the 1961 Act prescribing
standara of legal education and recognition of degrees in
iaw for enrolment on the rolls of advocates. Rule 2(xiii) &
(xxxi) provides an integrated degree course in the law of
not less than five years and a unitary degree course in the
taw of three years LL.B degree after completing a bachelor
degree course in any discipline. 2008 Rules also lays down

procedures to be followed and the eligibility criteria for
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admission of a student to law course and minirmum nmarks
in the qualifying examination for admission. Rule 2 cf
2008 Rules reads as follows:

8. Standard of courses

Whereas all Universities and their constituent
and affiliated Centres of Legai Education conducting
either the three-year !aw dagree program or the
integrated double degree program for not less than
five years of study or both wouid follow the outline of
the minimum number of law courses both theoretical
and practical, compulsory and optional, as the case
may be, prescribed by the Bar Council of India and
specified in the Schedule IT and ensuring that:-

(&) the minimum number of law courses are
effectively conducted in the Centres of
lLegal Education with adequate
infrastructural facilities as may be
prescribed and in the manner stipulated
by the University Regulations and Rules
and that of the Bar Council of India Rules,

(b) = the minimum standard of first-degree
course as designed and run by the
University to run integrated course in
accordance with the standard prescribed
by the University given academic and
other standards laid down, if any, taking
into consideration by the standard-setting
institutions like University  Grants
Commission or All India Council for
Technical Education or any such body, as
the case may be, and the program is
effectively run with adequate number of
faculty in respective subjects, with
infrastructural facilities as may be
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prescribed by the University as well as
the Bar Council of India, and

(o) there is a regular and proper evaluaticn
system for certification of tiie studer:ts
graduating in law after completina the
course as regular students.

(uriderline piovided)

Clause-c of the above provision makes it ciear that
there shall be a regular and proper evaluation system for
certification of the students graduating in law after
completing the course as regular students. In other
words, to a regular student, there shall be a regular and
proper - evaiuaticn systern hefore certification of the
students graduating in iaw.

19. N9 doubt, mankind is in a precarious situation
due to the Covid-19 pandemic since the beginning of the
year 2020. Due to the Covid-19 pandemic, intermittently
there was iockdown, halting the global activities and
normai human life. The field of education is the most
aifected area during the pandemic. However, when it
comes to evaluating the performance of the students
studying in professional courses and when it comes to

certifying the students’ eligibility to next semester,
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evaluation is not to be abandoned altogether. The students
studying in professional courses have greater responsibility
and need to possess the requisite skiii required for their
calling. The relaxation shown in ncn-professicnal streams
cannot be shown here especially in the techricai field like
law, medicine and engineering. Furtitermore, on account
of the pandemic, one cannot give up maintaining

standards of zduication.

20. The petitioners were before this Court
challenging  the Notificaticns issued by the 2™
respondent/University dated 22.9.2021 (Annexure-M and
revised notification dated 4.10.2021 (Annexure-N)
notifying the provisional registration of Examination
Apnolication Forms for 3 years and 5 years LL.B course, and
extension for provisional registration of examination
application forms for 3 years and 5 years LL.B course. As
on this day, a challenge to those notifications would not
survive for consideration, since the said notifications have
spent themselves. The question is as to whether the

guidelines issued by the UGC would be binding on the
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2"respondent/University. It is not in dispute that the BCI
is the apex body with regard to legal education as ncted
above. Section 7(1)(h) of the 1961 Act empowers the BCI
to lay down the standards of legal education in
consultation with the Universities in India impaiting such
education. UGC guidelines on examinations and academic
calendar for the Universities in view of the Covid-19
pandemic is piaced on record as Annexure-G to the writ
petition. A perusal of the guidelines particularly, clause-7
therein reads as under:

7. The present guidelines are subject to the
adviscriez/directives issued by the apex
statutory bodies/councils concerned, e.g.
AICTE, NCTE, BCI, NMC, DCI, INC, PCI,
AYUSH etc. regarding examinations and
academic calendars.

A reading of the above guidelines issued by the UGC
makes it clear that the guidelines are subject to
advisories/directives issued by the apex body which
includes BCI regarding examinations and academic
calendars. Therefore, guidelines issued by the UGC would

be subject to further directives issued by the BCI. BCI in
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its press release dated 10.6.2021 has made it clear that on
the recommendation of the Expert Committee headed by
the Hon’ble Justice Govind Mathur, Former Chief Justice of
Allahabad High Court, as Chairperson recornmended as
follows:

“The members deliberated at length regarding
the mode of evaiuaticn/examination for the
promotion frecm intermediate semester to the
next semester and the award of the Law
Deqgree.

Aftei detailed discussion and deliberations, the
Cocmmittee unanimously agreed that each
University/Centres of Legal Education shall
conduct 2xamination for intermediate and final
year students, as per their dispensation,
deperiding upon the availability of resources
and the impact of COVID 19 in that region. It
was unanimously agreed that an end-term
examination is mandatory to be conducted by
all Law schools/Universities. It was further
decided that universities/Centres of Legal
Education are free to determine the mode of
examination (online/Offline/blended/Online
Open Book Exam (OBE)/Assignment Based
Evaluation(ABE)/Research papers).
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The Committee also recommended that the
Universities/Centres of Legal Education shouid
ensure that a sufficient time gap exists
between the regular and backlcg examinaticns
to avoid inconvenience tc the studenits.

The Committee zlsu took note of the earlier
resolutions adopted cy tne Bar Courcil of India
on 27.5.2020, 6.5.2020, 5.10.202C and
1.11.2020 which nhac cstipulated examinations
for all semesters, and wherein guidelines
regarding the =~ mode of conduct of
examination/evaluation had been issued and
uranimousiy agreed that the
University/Centres of iegal Education are free
to determine the mode of
evaiuatiori/examination for promotion and
award of the Law Degree and the conduct of

the examiration.

21. It is seen from the above that on the
recommendation of the High-Level Expert Committee, the
University/Centres of Legal Education are given the option
to determine the mode of examination which could be
Online/Offline/Blended/Online Open Book
Exam/Assignment Based Evaluation/Research paper. It

also reveals that the Committee has recommended that
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the University/Centres of Legal Education shculd ensure
that a sufficient time gap exists between the reguiar and
backlog examinations to avoid inconvenience to the
students. A reading of the above directives f the BCI in
its entirety makes it clear that the Univercity is given a
free hand to determine the mode of
evaluation/examination for promotion of law students and
conduct of examinations.  Therefore, we are of the
considered opinion that uniess examination/evaluation of
law student, one cannot be promoted to the next semester

or could be certifiea for issuance of law degree.

22, Learned 5ingle Judge in the impugned order
having rightly conciuded that the BCI being a regulatory
body for all the Universities affiliated to it was well within
its power to issue the said advisory/direction and having
come tc¢ the said conclusion, could not have directed the
2" respondent/University to promote the petitioners to the
next semester by following the direction issued by this
Court in WP No0.14389/2020 dated 8.2.2021. It is true

that in WP No.14389/2020, dated 8.2.2021, this Court
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directed the 2" respondent/University to assess, insofar as
even semester examinations are concerned, based on
internal assessments of the students to an extent of 50%
and the remaining 50% of the marks based on
performance in the previous semesters. However, the said
direction was issued by the learned Single Judge of this
Court, taking note of the fact that the decision of the BCI
and the University was nct based on any expert opinion.
After the decision in- WP No.14389/2020, dated 8.2.2021,
BCI, constituted the high-level expert committee as stated
above and on c¢btaining a report from the High-Level
Expert Committee, issued a press release dated
10.6.2021. Thus ine decision dated 8.2.2021 passed in
W.P. No0.14389/2020 is based on different situations
prevailing during the first wave of the pandemic. Moreover,
the expert committee had not yet decided on the mode of
examination. Therefore, the petitioners/students cannot
take advantage of the above-stated order of this Court.
The learned Single Judge did not notice that the issuance

of the press release dated 10.6.2021 by the BCI is in
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pursuance of the high-level expert committee report.
Moreover, the situation prevailing at the time of passing
the order by the learned Single Judge was entirely
different from the situation which existed and considered

by the learned Single Judge in WP N0.14389/Z020.

23. It is for the Universitv and academicians to
decide about the curriculum ard mode/ methodology of
the examination. It ic nat for the students to dictate the
terms to the University to conduct the examinations or
evaluation in a particular manner. The Hon’ble Apex Court
in a cateria of decisicns has made it clear in matters
relating to policy decisions concerning educational
instituticns the decisions are to be left with the
academicians and experts in the education field. Thus, we
arz of tine considered opinion that the order of the learned
Single Judge directing the university to promote the
students of the 2" and 4" semester in terms of the order
in WP No0.14389/2020 is not proper and more so in a

situation, such a prayer is not made by the petitioners.
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24. It is also relevant to note that the Bar Council
of India guidelines issued on 10.6.2021 is not under
challenge. It is binding on the universities. In terms of
guidelines referred above, which is issued on the report of
the experts’ committee, the University has no option but to
choose one of the modes c¢f the examinations/evaluation
suggested by the Bar Council. It is prought to the notice of
the court about the filing of an application to amend the
petition to chiallenge the seia guidelines. However, it is
later not piessed. During the course of the hearing, it is
submitted on behali of petitioners/students that the
students have no objection to one of the modes of
evaluatiori suggested by the Bar council. Thus the
controversy in the appeal has narrowed down to the point
of whether students can insist on a particular mode of
examination. The question is already answered above.

25. A contention was raised by the learned counsel
Tor the petitioners/students that the classes are not
properly conducted on the prescribed syllabus during the

Covid-19 pandemic due to lockdown and without
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conducting proper classes on the syllabus prescriced, the
respondent/University could not have proposed tc hold an
examination for promotion to the next semester. In that
regard, along with additional documnients, affidavits of three
students are filed, out of which, two students are from
Hurkadli Ajja Law College, Dharwad and one from KPES
Law College, Dharwad. On the cther hand, respondent
No.2/University has piaced on record along with additional
documents to estabiish that the colleges affiliated to the
University conducted classes online as well as offline. In
respect of Hurkadii Aiia Law College, Dharwad said the
college has written a letter dated 16.12.2021 to the
Uiiversity informiing that it had conducted 65 online
classes and 30 offline classes from May to August 2021.
Letter of ¥KPES Law College, Dharwad dated 15.12.2021
indicates that the said college had conducted 55-60 online
classes and 25-30 offline classes from May to August
2021. However, it is a disputed question of fact as to
whether college conducted classes or not. Whether the

colleges conducted the classes or students failed to attend
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the online or offline classes conducted by the colieges
cannot be gone into in this petition under Articles 226 and
227 of the Constitution of India. It iz best left to the
decision of the University, based c¢n cbjective analysis of
the material available before it to exaniine as to whether
colleges have imparted education and completed syllabus
prescribed for the semester.

26. For the reasons recorded above and in the best

interest of legai educatiori; the following:

ORDER

a) Writ Apneal is allowed,;

b) The order dated 14.12.2021 passed in
WP No0.104008/2021 by the Ilearned
Single Judge of this Court is set aside;

c) Respondent No.2/University is directed
to determine the mode of examination
i.e. Online/Offline/Blended/Online Open
Book Exam(OBE)/Assignment Based
Evaluation (ABE)/Research papers, as
suggested by the BCI under its press
release dated 10.6.2021 (Annexure-H)
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and other relevant documents within ten
(10) days from the date of web hosting
the present order;

d) Consequent to taking a decisiori as
directed above, respondent/University to
take steps forthwith to complete the
process of examination/evaiuation of the
students of 2" and 4™ semester of three

years’ LL.B Coturse;

e) Respondent No.2/University shall ensure,
the time gan prescribed under the rules
if any, for conducting of

examinations/evaluation;

Pending appiicaticns, if any, do not survive for

consideration, and accordingly, they are disposed of.

Sd/-
JUDGE

Sd/-
JUDGE

JTR





